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Second Floor,
o S ‘ , Commercial Complex,
| ' Indirenagar,

RANGALORE - 560 037.
: Dated 4 APR 1995

APPLICAT ION NO. 911and1026 to 1046 of 1994.

APPLICANTS
- V/S.

" Sri.B. Budlhaf and twenty one others.,

: o 'RESPONDENTS : The Director General of Works,Central
v : _ Public Works Deptt.Bew Delhi.

TQ o ‘ ,A‘ - | |

1. ‘4 Sri.Upendra Achar,K.
© ' Advocate,No.11,Third Floor,
- Swastik Complex S.C.Road,
Bangalore-560 020.

3. Sr1 M.S. PadmaraJalah,
 Sr.Central Govt.Stng.Counsel, '
ngh Court Bldg,Bangalore=-1. ~ ‘

Subject:- Forwardlng copies of the Orders passed by the
Cenbral Administrative Tribunal,Bangalore-38.
——— XX X———

‘ Please find enclosed herewith 2 copy of the Order/ #j 
Stay Frner/lﬁtrrlm‘01de*, passed by this Tribunal in the above
28=0

‘mentioned; appllcatirn( <) on

4@(5. DEPJTWREGISTRAR .
JUDICIAL BRANCHES. . - o E
:

R,1. Sanjeevaraya S

% \\ Junior Engineer, . 1wln?‘L. : :
< 'R GPOA CPUD, B » licant S
'él Bl?g‘;exmamangala T (p‘in C.R . No, 1011/94)
-Banga- S . ;
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2, The aPplicants herein who are Junior

Engineers in CPUD have prayed for a direction
to the Department that they should be given

the same benefit whiéh vas extended to the

anplicants in C.A.No,B56/91 of Madras Bench of

the Tribunal uhiph u,s disposed of on 19,3,93. i
In pursuaﬁce of a Government decision, junior
ennineers in the scale of’Payvof P.1420-2300
were placed in the higher grade of #,1640-2900
on completion of five years‘of sérvice subject

tc vigilance cle.rance snd rejection of unfit,
The applicanté were accordingly -iven the higher
scale. The present grievance of the applicants
arises on account of the fact that the Department
had issued an 0,M, dated 27,323,971 where they said

that pay should be fixed under FR 22(a)(ii) and

not under FR 22C (present FR 22 (1)(a)(L)) as
directed earli=sr, A number of persons whose pay-

uss earlier fixed under FR 22C had to face the i

prospect of r eccvery of over-payment resulting
from the ch:nged stand of the Depzrtment,

2, When the mztter ues égitated before

the Madrzs Bench in C.A. referred tc supra, the

Tribunal dispcsed of the applicaticn wvith the

fcllouino direction:

s1-THe portlcn 2(b) cf LM dated ﬂfkw“_d. . I
' 27,3, 91, l sued by the l‘espcndents : 7

'”“T;““T”" ~‘—¢£aacelling .the OM deted 16,5098 '»“3

~znd 4571990 insofer zs it enables v .
the responaent° to reccver. the #r*‘ -
arrears from the zpplicants is hereby g :
.set aside. nly in respect of the EAEAR AN

appl1cants

-
L 4 ¢

N ';’ . :
.. . - [ v . .-
, Y 5
o o
= :

L S 8
T ems



vy

+ 2, The respondents are not entitled to
recover arrears already draun by the
i acplicants between 1,1,86 to 27.3.91
in pursuance of the order dated
15.7.92, '

'~ 3¢ The applicants are not entiiled to
! any other relief in this application.

i &4, There will be no order as to costs "

The applicants herein have sought the
same relief, .
4, , e have heard both sides. Ue also egnuired
from the Department as to the actual position
} ,
in regard to the pay fixation, The Department o
i _ 14
has‘nom submitted that statement which is taken ///
on record indicating the applicants under the

following cateqgories:

"A, Name of the applicant uhose pay is
fixed under FR 22 C and now sought
revised under FRIE(ii) °

1. Shri T. #anoharan : |
: 2. Shri A.Ho Vaidhya !
' 3. Shri 8.5. Nadaoir a

B. Name of the applicant in uhose case
the pay has been fixed under FR 22C
: in June 90 and later revised as FR
? 22{(a)(ii) arrears not so far recovered
but letter/order for recovery is issued

1. Shri &, Gopala Krishnan

2. Shri P,.K, Balan
- 3, Shri P, Vasudevan
' 4, Shri M.A, Santha Murthy : 4
' 5, Shri H,S. Krishna Murthy _

6, Shri T.N., Govinda Pillai , it

C., Neme of the applicant in uﬁoce case
the pay has been fixed under FR 22(c).
in June 90 and later revised as FR. z?(a) _
(ii) but no action fer recovery of T T T
1 . excess payven» is takEn,ww.,;
. 1, Shri €.B. Budhihal
i .2, Shri T, Thomas
' .3, Shri C.M. John .
; - 4,_5hr1 G.P. Negasrajappa R P I R S
| .5, .8hri P.G. Ayyappan . Jgitifg;;fhggt_‘}ﬂgg;u:,Aj >
_— .? 6., Shri A, Krupakaran A L e e,
] -~ 77, Sthri Mohammed Imam L b
1' P E, Shri MJRJAL Rao G o




th t the deozrtmon has dec;ded to effect“'

"?recovery of the excese‘paymeq+ but the finnl_.

D. Name of the applicantbhhose‘case fhe
- pay has been fixed under FR 22(&)(ii)
itself

1. Shri T, Gurumurthiah
2, Shri B.I. Sanjeevaraya
3, Shri K,V.V, Krishna

4, Shri Mm,S, Subbukrishna
5. Shri Sathyanarayana Prasad

5. So far as officials under category 'D*
are concerned namely S/Shri T. Gurumurthlah,
B.I. SaJeeva:aya, K.sV.V, Krishna, M,S,. Subbukrlshna

and Sathyanarayana Prasad, it is stated that

their pay has been fixed even initially under

FR ??Qa)(ii) itself and nét under FR 22-C -and
therefore the question of recovery- of any over-
payment does not' arise in their cases as they
had not been paid any excess., As such, no
further directioh needs to be given in respect

of these applicants,

6. As regards”applicants’falling under

category 'A' namely S/Shri T. Manoharan, A.H.

Vaidhya and B.S5. Nadgir, the Departmént has
already issued orders seeking té recover thé.
excess payment ié termsldf the provisions
conteined in para 2(b) of the OM dated 27.3,91.
Rs regards the zPplicants under category g8
namely S/Shri S.vGopala Krishnzn, P.K, Balan,

P. Vasudevan, M.A. Santha Murthy, H.S, Kr ishna

-
P -

Vurthy pnd T.N,. GOVlnda Plllal, ve =reuinformed,’f;gwnh
1"\ ’ ~1  BN -~
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order for suah TE”OVGIY 1s under issue

- %1,.; In respect of appllcants under category A yﬁﬂ;é;“’[

’-*'A' dﬁd 194 referred to in tH@ preced\no par i LR
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 they have taken a decision in thztfegard.

following the decision of th Madras BEnch

1_O;A. referred to supra, we direct that the
espondents should not recover the arrears
lready draun by them betueen 1. 1 19t6 to
7.3.,1991 in pursuance of the order dated
5,7.1991.

e As regards the aoplicants falling under

chtegory 'C' namely S/Shri C.B. Budhihal,

The Thomas, C.Mm, John, G V.P. Nagarajzppa, P.G.

yyappan, A, Krupakaran, Mohammad Imrm and

M . Rao, the Department has nelther issued.

\.f’ c
ainy order seeking to recover excess payment nor

In

\Y

!

no

ieu of thls, presently these app11cants haue
cause of action,’ Ue, however, expect the -
ﬁepaftmént'to follou the same principle which
Aas been lgid doun in respecf of other |
applicants Falling.undervﬁategories ‘AY snd
B, |
g, Uith'the'abdvg difectiohé/bbsérvatioﬁé,'_
he aopplication is finally disposed of with

ho crder as to costs,

_ h .‘2’%]7" ,-_.-,__“n"_”_-_,"lz)
S CmIegER (D) e v_mBLR(ﬂ




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGAL ORE

ORIGINAL APPLICATION NOS.911 & 1026 TO 1046/1994

MR.U. . RAMAKRISHNAN

Mi. R.N. VUIJRNARADHAYA

Bl Budihal

Junior Engineer,

0o 5.£.8.C.C. CPUD,
GIPR 17th Mmain,

1T Block, Koramangala
Bancalore

I
&

2., Thomas T. “~
Junior Engineer,

"Office of the SEBCC CPUD
GOPR, 17th Main,

Ig Block, Koramangala
Bangalore

3

<

——

3, S, Gopalkrishnan

Junlor Engineer,

4 Ufflce of the Executive Enqlneer
BgOI CPuD, BCSDI, .
GFPR 8u11d1ng,

‘ _Koramanaala
Banqalore - 560 034

4, C L Joﬁn
Als.u |
0/o SEBCC cRUD,
GOUPR 17th Cross,
11 Block, Kormangala
Bangslore - 34 "

S, TE FMancharan
RS L.

. Gfc SEBC cPuD,
GPOA, 17th mdln
Koramangala,
Bangalore = S60 0234

6. T; Gurumurthiah
Af.- 8 CnvoDo"
2/n1cmm

GPDA Koramangala
B?ngalore - 560 034

‘Junzor Engineer,

CPM CRD o
;.II 81lock Koramanoa1a
‘_‘_Bc-:ﬂ"]a.‘OI‘E

iT. Sanjeevaraya ...~ ;?ay%jzfa;;;~

Af‘ffﬂpplicant '
( in Dv No 10 1/94)

TULSDAY THIS THE TWENTY EIGHTH DAY OF MAR 1995 -

MEMBER (A)

MEMBCR (D)

Applicant |
- (in C.A 911/94)

Applicant
an OA 1026/94)

Appllcant
(in C.A, 1027/94)

Applicant

(in C.A. No'1oze/°4)

Acplicant

 (in C.A.Nc.1025/94)

o Appllc nt
*A>,(1n H.NO 1033/Qd)




: : ¢
8. G.P. Nagarajappa - o |
Assistant Engineer, S X
Income Tgx Valuation Cell, v ' i
28, Infentry Road, : ST .
Shivajinagar, ! Applicant « P
B angalore - sso 001 - in OA 1032/94) C

a, P.K. Balan .
Junior Engineer; ' |
Income Tax Vzluation Cell ‘ |
28, Infentry Road, Appllcant

Shivajinagar,
Bangalore - 560 001 (1n OR 1033/94)

10, MJA, Shantamurtby
‘Junior Engineer,
Income Tax Valuagtion Cell, : ’ _
28, Infentry Road, , Applicant

Shivajinagar, | . - ?
" Bgngalore - 560 001 ~ (in OR 1034/94) :

11. P. Vasudevan
OE.
0/0 Appropriate Authority
Income Tax, 5th Floor, \ '
Annex, 8u1ld1ng, Queens Road o Applicant
Bangalore - 560 052 ‘ (1n OA 1035/94)3

12, H.S. ‘Krishna Mdfthy,
. 3.-—.9 e !‘ p
161, 4gh Main, .
Basaveshuwaranagar S
Bangalore - 560 079 : Appllcant
- ' ' (1n OR 1036/94)

13, P.G. Ryyappan .
A.E, S/o P.A. GOVlndan Applisant |

., Kuvempunagar, o
. Mysore . (lﬂ Lo A 1037/94)

T4, KV V. Krishna'
R.E.
D.No,.556, 20th Cross, Ath ﬂaln ' , :
V;dyaranayapurd - Applicant
Mysore (in C.R.1038/94)

g - <]«

15. M.S. Subbakrishna‘
Jet.a
No,104, 19th C;oss, I Main Appllcant
Jayan,gal, Mysore € . ' (1n G.A .No.1039/94

-
P

axp—

16, A, Krupakaran, J.t.
HED, 1-CPUD :
KuvempunagaT, * . - = .50
.Nyaore - ,;j.iil;ﬂ

e
- 'Applxce?%””

iV 3 1;5

0

Tt sy

17, Satynarayana Prasadﬁw
m.C.D,I. CPRID .
Kuvempun;gara,”“
Fysore.




"~ 20.

186.

19.

21 . B .S ‘s Nadiga

B.CE CPUD GPOA 1T Block,:

Bangalore - 34 . .  Applicant .

BEE CPUD, CPOA II Block, | |

Mohamed Imam,

A o.E- .

Koramangala,

(in OR 1042/94)

M.R A, Rao,
A.E.

Jayanagar, _
Bannalore - 82 Applicant ;
. (in DA No,1043/94 |

A_.H. Vaidya,v . : o . . ] . )
“oEa : ' . ' i
468, 45th Cross, 8th Block, _

Jayanagarl, , Applicant ' . '
Bangalore - 82 , _ (in DA No,1044/94 | .

J.E. s

The
repr

‘455, 45th Cross, Bth Blcck,

iBangalo:e - 82 ' _— (in DA No,.1045/94

22.iT.w;coyinda Pillai : » ‘ - I
;3 .E.. o . ) o .
P.Tax Valuation Cell

0/o A.S. Vaidya,

Jayanagar, _ ‘ - Applicant :

26, Infantry Road,

Shivajinagar, .

Bangalore - 1. ‘ : Applicant X
- | - (in OA No,1046/94

( By Advocate Shri Upendra Acher )
V. “

Union of India
csented by the

Director General cof Works,

Neuw

[ 1bafﬁéﬂﬁ§¥?hd§ﬁ§'Cpghgg]'J}

cimbel for the spplicant end Shrk

Nirman Bhavan, S
Central Public Works Department

Delhi - 110 011 o Rrspondent

§
% By learned Stznding Counsel ) : ‘ . o
! Shri r,S. Padmarajaieh

0RDER

MRV RATAKRISHNAN, FEFBERTR) . . Tvc o

Ve 53Velhéé£&uggfiﬁﬁﬁéhdta,ﬁchgi;flééfnéaiftff5 *'

M.S. Padmarajaiah,




2, The appﬁicant5~hefein who are Junior
Engineers'in CﬁUD_have prayed for a directién
to the Department thzt they should be given

the same beneflt which was extended to the

-a”pllcants in D A .No, 856/91 of medras Bench of
:the Tribunal which uas dlsposed of on 19,3,93. .
; In prsua6¢e of a Government decision, juniof » . ?
enqineers in the scale oFiPay'of P-,1410-2300 | '
. | | ‘were placed in the highér grade of #,1640-2900
on completion of Fiﬁe_years'of sérvice-subject
te Vigilance cle:rance snd rejection-of unfit,
The applicantg were accordingly civen the higher
;5 ' R scale, The péesént grievance of the applicants
B » _ arises on account of the fact that the DepartmEht
had iSSued an: 0.M,. déted 27.3.91'uhere they said
‘ - that pay ghou}d be fixed ﬁndér FR 22(a)(ii)rand
?. o not under FR 22C'(présent’FR 22 (1)(a)(l})as
directed eaf1;=r. A number of persons uhose pay:

was earlier fixed under FR 22C had to face the

orosoect of reccvery of over-payment resultlno

from the ch:nged stand of the Department.

“ e

3 When the matter wes agitstec before
the Madrzs Bénch in'D.R; referred tc supra, the
il _ _

: v
Tribunal dicpcsed of the applicaticn with the

following di&ection: 4 , o i

he DM dated 18._in,8-
gnd“4‘5‘1?90 insofer zs it enables- ¥.7
€1 ts to recover. the ; éﬁg}
the zpplicants 15 hereby
y in respect of the e YA




